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/ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ///

PRINCIPAL BENCH :
NEU DELHI.

REGN . NG, QR _981/50 Date of decision: 22-8=S0

Kanhaiyclal Har Kishan Das Shah Vs, Administration of Daman &
Diu & anr.

Regn.Ng. QR 850/50

H.N.Shah Vs. Administrat ion of Damen
& Biu & anr.

Fe:n.No. DA G41/S0

Bhikha Bhaguwan Makuana Vs .Administration of Daman &
Diu & anr.

Regne. No.CA 915/80

S.N.Vaishya Vs. Union of India & ors.

CORAM: HON'SLE MR. P.K.KARTHA, VICE CHAIRMAN(3UDL.)
HON'BLE MR. D.K.CHAKRAVORTY, MEMBLR(ADMINISTHRATIVE)

For the Applicants eesees Shri S.,5.Tiuwari, Counsel.

Fer the Responoents eseees Shri D.K.Sinha, Senior
Standing Counsel.

ORDER
Learnsed counsal of the applicants states that

the applicants have received the necessary reliefs from
the respondents and,therefore, they do not wish to

pursue these applications. In view of this, the

-

Original Applications ars dismissed as withdrawn.
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